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15 6.9.91 On a special meme filed, the recsrd is put up 8 ~ Y
te-day. The learned Gevernment Advecate (State) files a 4

memerandum of infermatisn supplied by the State ¢f Crissa
(Respondents Ne. 2 & 3) which has been duly verified by the
Deputy Secretary te the Gevernment of Crissa, Ferest and
Envirenment Department. In para=-3 cf the said memerandum

it has been stated that the Articles of charge against the

I

apoplicant heve been drepped and in ehsk preceeding pnaragraph
S Cemadien . .
the censequenticl @eesisn of the crder of suspensien has
a
been mentiened. In view of the drepping of Articles ef

charge, there remains nething fer adjudicatien. The case .

. .

is dispesed ef as infructusus, accerdingly the suspensien .

L

4

order alse ceases to have effect.
No cepy of the erder passed en 5.9.91 need be

despatched ts the meregrmedx autherity cencerned.




